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FORM MO, INC-26
[Fursuant to rule 30 of the Companies (Incorporation) Rules, 2014]
Advertisament (o be published in the newspaper for change of reqistered
office of the Company fram one state o anather
Before The Central Government Reglonal Director Delhi, Northern
Region Directorate | Ministry of Corporate Affairs
In the matter of sub-sectian (4} of Sactan 13 of the Companies Ad, 2013 and
clavse (a) of sub-rule (5) of rule 30 of the Companies {Incorporation) Rules, 2014
AND

In the matter of EVEREST FLEET MORTH PRIVATE LIMITED having its
registered office al House Ne. 81 .2nd Floor BLK-E PET-15 SEC-8, Rohini
Landmark Mear Govlt Sarvodaya School, Rohinl Sector 5, North West Delhi,
Delhl, India, 110085 having CIN: UB0200DL2021PTCITETE {the "Company™)

vorvr P EWIGNER
MNotice k= hereby given 1o the General Public that the Company proposes to make
application tothe Central Government’ Regional Director Delhi, Morthern Region
Directorate | under section 13 of the Companies Act, 2013 sesking confirmmaliion
af attaration of Memaorandum of Association of the Company in tams of special
resniution passed at ke Exira-Ordinary General Maeting held on Bth May, 2026
1o enable the Company 1o change iis Registered Office from “Unbon Terdtory of
Defhi” under the jurisdiction of Registrar of Companies, Delhi 1l o "State of
Maharashtra” under the jurisdiction of Regisirar of Companies, Mumbail,
Any person whosa interast is likely to ba affected by the proposed change of the
reqgistered office of the Company may dellver aither on the MCA-21 pordal
Pwvwe moa.gov:ing by filing investor comgplaint form or cause to be deliverad or
sand by registered post, his/her objections supported by an affidavit stating the
nature of his'her interest and grounds of opposition (o the Regionat Director
Delhi. Morhem Region Directorate |, B-2 Wing, 2nd floor, Pl Deendayal
Antyvodaya Bhawan, 2nd floor, CGE0 Complax, Meaw Delhi-110003 within
fourleen days from the date of publication of this nolica with a copy 1o the
applicant Company al its registered office address as mentionad below. along
with nature of interest and grounds of oppositon
Registered Office: House Mo, 81, Z2nd Floor, BLK-E PKRT-15 SEC-8, Rohini
Landmark Mear Govl Sarvadaya Schoal, Rohini Seclor &, Marth West Delhi,
Delhl, Delki, India, 110065
Forand on behalf of Board of Directors
EVEREST FLEET NORTH PRIVATE LIMITED
Sdi-
Siddharth Anand Ladsariya (Director) DIN; 08186311
Address: Beau Monda Tower, &- Wing, Flal Mo, 2202 Appasahbeb Marathe
Marg Marathe Udvog Bhavan Prabhadevi Mumbal - 400025,
Date; 14052026

@/p TATA CAPITAL HOUSING FINANCE LIMITED

Reqd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam
TATA Marg, Lower Parel, Mumbai-400013,

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

(As per Appendix [V read with Rule 8(1) of the Secority Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorzed Officer of the TATA Capital Housing
Finance Limited, under the Securilization and Reconstruction of Financial Asssts and
Enforcemaent of Security inferast Act, 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002,
issued a demand notices as mentioned below calling upon the Borrowers to repay
the amount mentioned in the notice within 60 days from the date of the said notice,
The borrower, having faided 1o repay the amount, notice i haraby given bo the borrower, in
pariicular and the pubfic, in general, that the undersigned has taken possession of the
property described herein balow in exercise of powers conferred on him under
section 134) of the said Act read with rule B of the said Rules.

Theborrower, in particular, and the public in general, are hereby cautoned not 10 deal with
the property &nd any dealings with the properly will be subject to the changs of the TATA
Capital Housing Finance Limited, for an amount referred to below along with
interest thereon and penal interest, charges, costs elc. from date mentioned balow,
The borrower's attention is invited to provisions of sub- section (8) of Section 13
of the Acl, in respect of time available, lo redeem the secured assels.

Loan Name of Obligor|s) Amounl Potspssian
Accoumt /Legal Heéris]" & Date of Date
No. Legal Represemalive(s) Demand Molice
10085621 | Late Mr. Maiya Din Sharma Through Rs. 697,830 | 11.05.2026
his Legal Helrs. (Barrower), and |Rupees Eight Lakh
Mis. Namita Sharma Dio Late Mty aeven
Mr. Maiya Din Sharma (Co-Borrower! | Thousand Signt
Legal Heir) and Mis. Asha Sharma | 0S8 LR P
Dio- Lale Mr. Maiya Din (Legal Heir) 2o 11

Description Of Secured Assats/immovable Properties:- All piece & parcals of;
Commercial Space Mo, F-29, 15t Floar. having Super Area measuring 21,83 Sg. Mir L&,
235 5q Ft appeox. (Coverad ared 140 sq ft} situated at Vardhaman Central Mall LSC,
Mehru Vihar, Dedhi-110001., with all common amenities under sale deed.

DATE :- 14-05-2026 Sd/- AUTHORISED OFFICER,

PLACE:- DELHI FOR TATA CAPITAL HOUSING FINANCE LIMITED

SHRIRAM

Resrmranci

Shriram Finance Limited

Head Office: Level-3, Wockhardt Towers, East Wing C-Z Block, Bandra Kuria Complex, Bandra (East), Mumbai 400 051;
Tel: 022 4241 0400, 022 4060 3100 ; Website: http://www.shriramfinance.in Registered 01f.; Sri Towers, Plot No.14A,
South Phase Industrial Estate, Guindy, Chennai 600 032. Branch Off: Amba Deep Building, UGF - 12 10 21, Upper Ground
Foor, 14, Kasturba Gandhi Marg, New Delhi -110001.

(SEE PROVISION T0 RULE 8 (6) & 9(1) ] [T Ll L L R L L

NOTE: It is informed that “SHRIRAM CITY UNION FINANCE LIMITED" has been amalgamaled with “SHRIRAM TRANSPORT FINANCE LIMITED" as per
order of NCLT, Chennai. Subsequently the name of “SHRIRAM TRANSPORT FINANCE LIMITED” was changed as "SHRIRAM FINANCE LIMITED" with
effect from 30.11.2022 vide Cerlificate of Incorporation pursuant to change of name dated 30-11-2022.

CAN FIN HOMES LTD

Pilat Mo, C-3, Above Canara Bank, Sector-1,
Nolda-201301 » E-mall : noidaficanfinhomes.com,
Talephone : 0120-2570164/67
Web: www,canfinhomas.com
CIN : LEST10KA188TPLCO08ESG,

DEMAND NOTICE

Under Section 13 (2] of the Securitizion and Reconstruction of Finapcial Assats
and Enforcement of Security Interest Act 2002 [SARFAESI ACT) read with Rule

Can Fin Homes Lid
Etpa-:m CATLATE A HA MK

31 of the Security Interest (Enforcement) Rule, 2002 (Rules |

1. Mr. Rajneesh Singh Sio Mr. Chander Bhan Singh (Borrower)

2. Mrs. Madhu Singh W/o Mr. Rajneesh Singh (Co- Borrower)

3. Mr. Galjar Singh Slo Anoop Singh (Guarantor)

No. 1 & 2 among availed a housang loan from our branch against the security of
marigage of the following assel's belonging to Mr. Rajneesh Singh an amount of
Rs. 32,52,877/- (Rupees Thirty Two Lakhs Fifty Two Thousand Eight Hundred
Seventy Seven Only) is due from you, 1o Can Fin Homes Lid as on 12.05.2026
togethar with fulure interest at the contracted rate alongwith olhers charges thereon,

Hinduja Housing Finance Ltd.
Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet,

(>

FAIBIILE 1A
FILILPSE MG F IRARCIE

Chennai-600015, and Branch office: at F8, first floor, Mahalaxmi
Tower, Sector 4, Vaishali, Ghaziabad-201010
Email: auction@hindujahousingfinance.com

CLM - BRAJESH GUPTA - 8881189541 « RLM - ARUN MOHAN SHARMA - 8800898999

RRM - SUBODH DIKSHIT 9958899571 « CRM - SHASHANK NAIN - 7206580655

|under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,

|powers conferred on him under sub-setion 4 of section 13 of Act read with rule 8 of the Security Interest

SCHEDULE OF THE MORTGAGED PROPERTY

Flat No-3-2, Second Floor, With Rioof Right, Super Covered Araa 750 Sq.1, Alay
Plaza Apartmenl, Plot No-08A, Block-C, Shalimar Garden Exitn-2, Village
Pasonda, Pargana Loni, Ghaziabad, U P. Flat Bounded By: East; Piot No-37,
West: Plot Mo-96, North: Service Lana, South: Road 60 FtWida

Reqistered demand natice was s2nt to you under Secton 13 (2) of the SARFAESI
ACT 2002, but the same was returned unservedideceased, The undersigned has,
lherefore, caused these Naotices 1o be pasted on the premisas of the lasl known
addresses ofthe sasd borrowers as per the said Act. Hence this paper pubfication.
As you have failed to adhere (o the terms of the sanction, the account is classified
as a Non Performing Asset on 01.05.2026 as per the NHB Guidelines. You are
herety called upon to pay the above said amount with contracted rate of interest
thera as on from 12.05.2026 within 60 days from the date of this nofice, failing
which the undersigned will be constrained o Initiate action under SARFAES] Actla
enforce the aforesaid secunity. Further, the attention of borrowersiguarantors is
invited o the provisions of Sub-section (B) of Section 13 of the Act, in respect of
time available to them to redeem the secured assets

|[respect of time available, to redeem the secured assets.

SYMBOLIC POSSESSION NOTICE L
Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE LIMITED

2002 (No. 3 of 2002) and in exercise of powers conferred under section 13(12) read with Rule 3 of the|
Security Interest (Enforcement) Rules, 2002 issued a demand notice was issued on the dates
mentioned against each account and stated hereinafter calling upon the borrower (hereinafter the
borrower and guarantors are collectively referred to as the "the Borrowers") to repay the amount within
60 days from the date of receipt of said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrower and the publicin
general that the undersigned has taken possession of the property described herein below in exercise of

EnforcementRules, 2002 on this the dates mentioned against each account.

The borrower/guarantor in particular and the public in general is hereby cautioned not to deal with the
property and any dealing with the property will be subject to the charge of thel
HINDUJA HOUSING FINANCE LIMITED for an mount and future interest at the contractual rate on the
aforesaid amount together with incidental expenses, costs, charges, etc. thereon.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in|

Sr. LAN Nos. / Name of Borrowers / Demand Notice Date Amount

No, Guarantors & Address Date of Possession | Outstanding

1.|LAN No: DL/NCU/GHAU/A000002253 1. Mr. Pradeep 11-02-2026 Rs. 9,13,494/-
Kumar (Borrower) 2. Mrs. Rani Pradeep Kumar|  {2.05.2026 | ason 10-02-2026
(Co-Borrower) Village Sihani Khasra No. 319 VILL, Metro,|  gymBOLIC plus interest thereonr
Ghaziabad, Uttar Pradesh, India-201001

Description of Property: Freehold Residential Plot measuring area 50 Sq. Yd. or say 41.80
Sq. Mt., Pertaining to Khasra no. 319, situated in Village Sihani, Pragna Loni, Tehsil & Distt.
Ghaziabad U.P. (Herelnafter referred as the "Sald Propcrty"). Boundaries as per Sale deed|
Dated 20.06.2022 in respect of the said property are bounded as under: East: Plot of Suresh,
West: Plot of Suresh & Others, North: Plot of Other, South: Road 15 ft. wide

Date: 14.05.2026, Authorised Officer,

Place: Ghaziabad Hinduja Housing Finance Limited

Date: 13-05-2026
Place: Naida

Sdi- Authorized Officer
Can Fin Homes Ltd

PUBLIC ANNOUNCEMENT

{Uncler Regulation & of the Insalvency and Bankrupicy Board of India
Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS DOF

GOLF TECHNOLOGIES PRIVATE LIMITED (under CIRP)

RELEVANT FARTICULARS
1. |Mamne of comorate debior Golf Technologies Private Limited
2. |Dataalincorporation ol carparale gablee  [13.02 2003
| Authearity under which comporate deblor s [ROC- Delhi

moarporabad | ragistanad

4. |Corporate endy Mo. ¢ Limied Liabdity
Idenfificetion Mo, of corporate dabice

B |Address of the registened offioe and D-153 Oichla Indusirial Area Phase-1, Naw
l__ principa affice (if any of corparate debbar | Delke, Delhi, Inoka - 110020

[B.  |Insovercy commenciment date in respest (11052026

| |of compoeate debior___ [order uploaded on 13,05.2026)

UT22000LA003PTC 116925

7. |Estimaled date of closure of mesobancy |07 11.202
| |resolution process 2
{B.  |Mame and regisiration aumber of (b Amit Jain
ingakency professional aciing 5 interim  |Regkstration Mo,

IEBIIPA-001/IP-POZEI6/2023-2024/ 143560,
D32 East of Kailash Kew Deli 110085,
Emel: amifjgn32 @omail.com

razalufion professional

¥ Address and e-mad of the Inferm
rasolubion predessional, as registerad with
lha Board

1 |Address and e-mal 1o be wsed for [+32 East of Kailash kew Deini 110085
coerespondence with tha intesim resaligion |Emed; golf.cirpi@gmed cam
pelessianal

11. |Last dale for submission of claims

12 |Clagzes of creditors, iFany, under clause
(0] of sub-section (BA) of section 21
ascarlained by the intanm resalubion
professional

13 |Mames of nsotvancy Pralessicnals NA
Identdfiad 10 3¢l a5 Aulhorized
Represaniative of creditors in a class

[ Threa names far gach class)

14. [[a) Redavant Forms and

(&) Dedeils of autharized represaniatives
are avallable ak

Malice = hemsby geasn Inal tea Natiomal Company Law Tribun® has srdisned Be commencamant of 3
corporate insdhvancy resoluban process of (ha Gelf Technaolagies Privabe Limdad an 11052026 ordef
upoadadan 105 2026)

The credibces of Galf Technoliogies Private Limiled, are haraby cabed upon fa submi# ihair clams with
proaf om or bedons 2506, 2036 to the infanm resclution prafessional at the address menboned egainst
enitry Mo, 10

The financial creditors shall submil thelr claims with procf by electranic means only, All oiher creditors
ey Subimit the claimswilh proof in pereon, by post or by electronic meang

A firancial creditor balonging 168 cass, 3% lesd against The eniry Mo, 12, skall sdicaba itz choice of
dulhodised rapresenlaivg ram amand thi thres ireobancy protessionals Bbed ageinslenlry No t3 1o
act as aulhorsed represanialive of the cass [spacily class] in Fam GA - Mol Appicakis

Subimession of [alsearmesleading proods of claim shall atiract panaltias,

25052026
Hame ihe class(es)- Mol Applicable

Weblink
htips fibbi gowin'enithome/downiogd

Sl

dumit Jain

Interim Resalution Professional of Golf Technologies Private Limited

Diata: 14.05:2026 IBBUIPA-00TNP-POZEIE 202 - 202414 368

Place: Mew Delhi

earnest maney deposit and increment are also given as;

E-Auction Notice for Sale of Immovable Assets under the Securitizalion and Reconstruction of Financial Assels and Enforcement of Security Interest Act,
2002 read with provisionto Rule 8(6) & 9(1) ofthe Security Interest Enforcement Rules, 2002,

Motice is hereby given to public in general and in particular to the Borrower/'s and Guarantor's that the below descrbed immovable properties mortgaged
charged to the Shrram Finance Limited. The symbolic possession of which have been taken by the Authorized Officer of Shriram Finance Limited{Earfier known
as Shriram City Union Finance Limited) will be soid on "As is where is', "As s what 15", and “Whatever there 5" basis in e-auction on 30-May-2026 between 11
AM to 12 PM for recovery of the balance due to the Shriram Hnance Limited from the Borrower/'s and Guarantos's, as mentioned in the table, Details of the
Borrower's and Guarantor's, amount due, short description of the immovable property and encumbrances known thereon, possession type, reserve price and

Name of Borrowers/ Date & Amount Reserve Price Earnest Money | Date & | Contact Person
Co-Borrowers/ of 13(2) (Rs.) & Deposit Details | Timeof|  and Inspection
Guarantors/Mortgagers Demand Notice Bid Increment (EMD) Details. | Auction date
Loan Account No. RSSDLLP2302280005 Rs. 1,00,98,905/- Rs. 2,07 60, 300/- EMD amount to be! 30th Mr. Saamirendu
1. M/S. AMBITION INC (Rupees one Crore | (Rupees two crore seven | deposited by way of | May, Patra
(Rep by its Prop. Vikram Poonia) nine lacs ninety | lacs sixty thousand three | TGS/ NEFT to the | 2026 (8280268950
Add- FIRST FLOOR B-48 SIDE SOUTH eight thousand nine hundred only) account details| &
PARYAVARAN COMPLEX NEW DELHI- hundred five Only) Bid Increment mentioned herein| . | m Mahender
110030 as on 14.07.2025 Rs.25,000/- (Rupees below 11.00 Daval
2. MR. VIKRAM POONIA with further interest | | Fve T d | in favour of Shriram| Eve
wenty Five Thousan 2.1 ta 9818413158
(Co-Borrower/Guarantor) and other Only) in such multiples | Finance Limited s ‘ '
SEC 28, GURGADN, D.T. MEGHA MALL, and penalties, : Eﬂmt‘-smﬂnﬂim BANK LIMITED OFM. | Mr. Pawan Preet
HARYAMA-122001 Excluding further Locoll } i BRANCH- DR. Singh
3. MRS. SHIVANI POONIA (Co- interest, legal and | s 20.76.030/-(Rupees | o bs o epman (9278688814)
Borrower/Guarantor) other costs which | "WML 1aCS SBVEMLY S| o0 b e wmopE
Add- FLAT NO.204, JANPRATINDHI APT,, shall be applied at | fousand tirty only) | e : "
SEC 28, GURGAON, D.T. MEGHA MALL, e e of ot Last date for Ty
HARYANA-122001 ¢ this | submission of EMD ; | BANK ACCOUNT NO- Inspection Date:
ol this loan 20-May- 2026 Current Accounl No . 22-May-2026
Date of Possession & Possession Type Demand notice Date | Time 10.00 am.to | 00G010200067449 Time 14.00 a.m
D1th May 2026 - Physical Possession : 21.06.2025 05.00 p.m. IFSC CODE- o
UTIBODODODG AN
Encumbrances known| Not known
Descriplion of Properly

Schedule - 1: BASEMENT AND GROUND FLOOR OF THE SAID BUILDING HAVING COVERED AREA OF BASEMENT 108.302 S0. MTRS. (1165 SO.FT.) &
GROUND FLOOR 108.302 $0. MTRS. (1165 S0.FT.) WITH PROPORTIONATE INDIVISIBLE, IMPARTIBLE RIGHTS IN THE PLOT OF LAND BEARING NO. 2881
MEASURING 214 50. YDS. SITUATED IN RESIDENTIAL COLONY KNOWN AS SECTOR-46, GURUGRAM (HARYANA), WITH USAGE OF COMMON SPACES IN
THE SAID BUILDING LIKE STAIRCASE, STAIRCASE LANDINGS ON ALL FLOORS, COMMON LOBBY AND PASSAGE ON ALL FLOORS, ENTRANCE AND EXIT OF
THE SAME, WATER SUPPLY AND WATER TANK ON GROUND FLOOR. POWER, LIGHT, SEWER ARRANGEMENTS ETC. ALONG WITH PROPORTIOMATE SHARE
INPLOTOF LAND AND TOP TERRACE TOGETHER WITH ALL EASEMENTARY RIGHT.

Bounded onthe as per site; East: NE: Other property. West: SW: Road. North; NW: Plot Mo 2882 South: SE: Piot No 2880

Jauction provided in the website of Shriram Finance Limiled.

Place : HARYANA
Date : 14-05-2026

STATUTARY 15 DAYS NOTICE UNDER RULE 8(6) & 9 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

The borrower/mortgagors/guarantors are herehy nofified to pay the sum as mentioned above along with up to dated interest and ancillary expenses before
the date of e-auction i.e. . 30-May-2026, failing which the property will be auctioned/sold and balance dues, if any, will be recovered with interest and cost.
The Authorised Officer reserves the right to reject any or all bids without lurnishing any lurther reasons. The online auction will be conducted on website
https://eauctions.samil.in.) of our third party auction agency and for the place of Tender Submission/ for obtaining the bid lorm / Tender open & Auction,
please visit the website htlps://eauctions.samil.in. and lor detailed terms and conditions of the sale please refer to the link hitps://eauctions.samil.in.

Sd/-
ahriram Finance Limited

Authonsed Officer

E7<NN CAN FIN HOMES LTD.
CanFin Homes LH ANAND PLAZA, FIRST FLOOR, CHOTU RAM CHOWK, ROHTAK,

HARYANA - 124001 Mob.:- 7625079178 Tel-01262-257852,
E-mail: rohtak@canfinhomes.com, CIN - L85110KA1987PLC008699

DEMAND NOTICE
Under Section 13(2) of “The Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (No. 54 of 2002)"

To,
1. Mrs. SOMWATIWIFE OF SUBHASH CHANDER
2. Mr.SUBHASH CHANDER SON OF OM SINGH

Both at: H.No 1065 Housing Board Colony, Jind, Haryana-126102

Bothalso at: H. No 1059 & 1059A Housing Board Colony Jind Haryana-126102
No. 1-2, you have availed a housing loan from our branch against the security of mortgage
of the following asset belonging to No.1 An amount of Rs. 15,51,372/- (Rupees Fifteen
Lakhs Fifty One Thousand Three Hundred Seventy Two Only), is due from you, to Can Fin
Homes Ltd. as on 12.05.2026 together with future interest at the contracted rate.

Details of the mortgaged asset

Mortgaged property situated at H.NO- 1059 & 1059-AHOUSING BOARD COLONY, JIND,
HARYANA-126102, Admeasuring 70 Sq Yard
BOUNDARIES OF THE PROPERTY ARE AS UNDER:-
East: House no 1058-C, West: House no 1059-B
North : Road, South : House no 1056
Registered demand notice was sent to No. 1 - 2 amongst you under Section 13(2) of the
SARFAESIAct, 2002, but the same was returned unserved. The undersigned has, therefore,
caused these Notices to be pasted on the premises of the last known addresses of the said
Borrower/s as per the said Act. Hence this paper publication. As you have failed to adhere to
the terms of the sanction, the account is classified as a Non Performing Asset on NPA
01.05.2026 as per the NHB Guidelines. You are hereby called upon to pay the above said
amountwith contracted rate ofinterest thereon from 12.05.2026 within 60 days from the date
of this notice, failing which the undersigned will be constrained to Initiate action under
SARFAESI Act to enforce the aforesaid security. Further, the attention of borrowers /
guarantors is invited to the provisions of Sub-section (8) of Section 13 of the Act, in respect of
time available tothemto redeemthe secured assets. Sd/-,

Date: 13.05.2026, Authorised Officer
Place: Rohtak Can Fin Homes Ltd.

FEPONSoT Casa b, HA N |

. =

rarinaiing Aream

AFA No: AATNEIE0R2I3TT2261108502 valid wpio 31122026 |

g3l CAN FIN HOMES LTD.

First Floor, Saroha Complex, Malik Colony Gohana Road
Near Chhotu Ram Chowk Sonepat Haryana 131001
Ph: 0130-2235101, M. 7625079179
B Email: sonepat@canfinhomes.com CIN NO. L85110KA1987PLC008699
DEMAND NOTICE
Under Section 13(2) of “The Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (No. 54 of 2002)"

To,
1. Mrs. SoniaD/o Yagraj (Borrower)
2. Mrs. Nirmala Devi W/o Yagraj (Co-Borrower)

Both at: House No. 694/11 Near G.V.M Collage Chintpurni Colony Sonipat

Haryana-131001 Mob No:- 9306929577
No. 1 & 2, have availed a housing loan from our branch against the security of mortgage of
the following asset belonging to No.2. An amount of Rs. 35,92,500/- (Rupees Thirty Five
Lakh Ninety Two Thousand Five Hundred Only), is due from you, to Can Fin Homes Ltd.
as on 05.05.2026 together with future interest at the contracted rate and other charges
thereon.

CanFinHomesLid

TGOONEINT TPl Basm )

T o i Bt i

Details of the mortgaged asset
HOUSE MEASURING 134 SQ-YDS SITUATED AT KHASRANO 1841, 1832, 1833, 1834,
1836, 1837, 1838, 1839, 1840, 5728/1835, 5729/1835, 5730/1843, 5731/1843, 1842,
305/1, 613 WITH IN THE REVENUE ESTATE OF SONEPAT PATTI JATAN SHIV
COLONY GALINO.9 SONEPAT HARYANA 131001
The boundaries of the property are as under: North :- Gali Rasta 18ft., East:- House Of
Other., South :-House Of Other, West :- House Of Other.

Registered demand notice was sent to you under Section 13(2) of the SARFAESI Act, 2002,
but the same was returned unserved. The undersigned has, therefore, caused these Notices
to be pasted on the premises of the last known addresses of the said Borrower/s as per the
said Act. Hence this paper publication. As you have failed to adhere to the terms of the
sanction, the account is classified as a Non Performing Asset on NPA 01.05.2026 as per the
NHB Guidelines. You are hereby called upon to pay the above said amount with contracted
rate of interest thereon from 05.05.2026 DEMAND NOTICE within 60 days from the date of
this notice, failing which the undersigned will be constrained to Initiate action under
SARFAESI Act to enforce the aforesaid security. Further, the attention of borrowers /
guarantors s invited to the provisions of Sub-section (8) of Section 13 of the Act, in respect of
time available tothem to redeem the secured assets. Sd/

]

Date: 13.05.2026 Authorised Officer
Place: Sonepat Can Fin Homes Ltd.

FORM A

PUBLIC ANNOUNCEMENT

(Under Reguiation & of the Insolvency and Bankruptcy Board of India
Insalvency Resclution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF

CEDAR HOSPITALITY PRIVATE LIMITED (under CIRP)

RELEVANT PARTICULARS
Cedar Hospitality Private Limitad

1. |MWama of corporate debbor

{2. |Date of incorporation of corporate 24022006
[ | debior
El iAuH'u:-'il',' under which corporate R~ Diedhi
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| dabilor
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7. |Estimated date of closura of
maalvency resclulion process
8. |Mama and registretion number of the
naalvensy profassiongl acting &g
____{interim resolution peofessional
9. |Addeess and e-mall of the Inlenm
res0luticn professenal, as registenad
with 1he Baand
10. |Address and e-rmail 1o b ised for

i:msmnd&n:a with Eha intenm

| resaliticn professiongl
11, Last dabe for submission of claims
12 iEiasaa-s of creditars. if any, under

clause (b} of sub-saction (84) of
secticn 21, ascartainad by the [renm
resolution professional |
13, |Mamas of Insoteency Professionals  |MA
idenilied 0 2c1 a8 Authoreaed
Represantalive of crédilors In a tlass
|{Thres names for each class)
14. |{a) Relevant Forms and
(o) Details of authonzed
|repregantatives are avallahle &t

LSE1 0L 2006F TC 45 T T2

HR-135/7 TIF, FLAT ND. 2, Pul Pahladpir, Souh | |
Dedhi, New Dathi-110044

11.05.2026
lorder uploaded on 1305, 2026}
07 112028

Shailesh Chandra Gjha
Reglatration Ma.
|BEUIPA-001/IP-P-02853/2023-2024/14382, | |
Flat Mo 101 UGF, Plot No: 28A-28B, Exin 1 |
Sawak Park Dwarka More, 110059

Email; pscojhai@grmail.com

23A, Indra Prakash. 21, Baraxkhamba Head,
Connaughl Placa, New Defhi-110001

Email: CIRF.Cedari@gmail.com

25.056.2026

MWame iha class [2a] - Nof Applicabla

Weblink: hitps bbb gavin‘enfomeddownkads

Malice & hereby given that tha Natonal Company Law Teibungd has ordiered e commencemant of a |
corporate irnsateency recokition process of the Cedar Hospitality Privesa Limied on 1105 2026 (order |
upsaaded an 13 05 2028)
The cradibors of Cadar Haspitafity Precate Limited, ere hemely cabed upon o subnil ther cleims wilh
preal on or Defars 23,05.8046 |0 ke intanm rescldan praleszional &l the address menlicned against |
eritry Mo, 10,
The financal creditors shall submil thelr gaima with proed by eleciranle means only. All cher créditon
mray sutimit e ciaims wilk proc in parson, by postar by elecinonss means I
A financial crediar balonging o 8 cass, &= kebad againsl the entry Ma. 12, shal ndicate fls choice of |
authonsed represenlalamg rom amang [he thrées insokancy protessionals Bsled agans eniry No 13 1o :
actas suthamrsed represantative of e class [specfy class] in Form CA - Mot Applicabda
Sufimigaion of (e or mialeading preots of claim shall aftract penaites,
G-
Shailesh Chandra Qjha |
Imtarim Resolution Professional of Cadar Hospiadity Private Limited

PROTIUM FINANCE LIMITED

(Formerly known as Growth Source Financial Technologies Ltd.)

Protium

Registered & Corporate Office Address: 7th Floor, Block B2, Phase - I Nirlon Knowledge
Park, Pahadi Village, Off. Western Express Highway, Cama Industrial Estate,
Goregaon(E), Mumbai- 400063, Maharashtra.

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Immovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
eroviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

otice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/
Mortgagor (s) that the below descri
Creditor, the Symbolic ?‘ossession of which has been taken by the Authorised Officer of
Protium Finance Ltd. the same shall be referred herein after as Protium Finance Ltd. The
Secured Assets will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis
through E-Auction.
It is hereby informed to General public that we are going to conduct public E-Auction through
website http:/bankauctions.in/

1 |Account Number |GS064LAP2398273

2 |Name of borrower, | (a) Ms CTC Services through its Proprietor Amit Singh S/o
co- borrower, Bachchu Singh (b) Amit Singh S/o Bachchu Singh (c) Munni
Mortgagors Devi W/o Bachchu Singh (d) Ajeet Singh S/o Bachchu Singh All
having address at B/H 205 Kedar Nagar Shahaganj S.0. Agra Uttar
Pradesh 282010 741402 Also Add, HIG House No A 15 Kedar Nagar
Shahaganj Agra Uttar Pradesh 282010

3 | Date of Demand Notice | Date: 28th Feb 2025

4 | Amount as per INR 3,28,41,371.99/- (Rupees Three Crore Twenty Eight Lakh Fort

Demand Notice U/s | One Thousand Three Hundred Seventy-One and Ninety Nine Paiseg
13(2) as on 10th February 2025, with further interest. within the statutory
period of 60 days from the date of this notice.

5 | Date of Symbolic Possession 1 06-Jun-25

Amount as on Rs. 3,86,87,534.88/- (Rupees Three Crore Eighty-Six Lakh Eighty-
Seven Thousand Five Hundred Thirty-Four and Eighty-Eight Paise
Only) as on date 09th May'2026

7 | Descriptions of the property/Properties : All the piece and parcel of Property bearing HIG
House No. A-15 bearing Nagar Nigam No. 5E/A. H/15, measuring area 167.22 Sq. Meter,
situated at Kedar Nagar, Lohamandi Ward, Tehsil and Distt. Agra Bounded as under: East :
MIG House West : Nikas and Rasta 18.28 meter wide North : HIG House No. A-14 South :
HIG House No. A-16 Together with all other rights, building improvements and easements
appurtenant thereto.

8 |Reserve Price

ed immovable properties mortgaged to the Secured

Rs. 3,78,85,000/- ﬁRupees Three Crore Seventy-Eight Lakh Eighty-
Five Thousand Only)

Rs. 37,88,500/- (Rupees Thirty-Seven Lakh Eighty-Eight Thousand
Deposit Five Hundred Only)

10 | Bid Increment Amount (In Rs.) | (Bid Incremental Value: Rs. 5,000/-)

11 | E-Auction Date and | 02-Jun-26 at 11:00 am to 2:00 PM (with unlimited extension of 5
Time min each)

12 | EMD Submission Last Date 1 01-June-26 up to 5:00 PM.
13 |Inspection Date | 22-May-26 BETWEEN 11:00 AM TO 5:00 PM

1. Al Interested participants / bidders are requested to visit the website
https:/bankauctions-.in & https:/protium.co.in/ For details, help, procedure and
online training on e-auction, prospective bidders may Contact Mr. Nitesh D Pawar
Contact number: 8142000725/ 8142000066.email id: nitesh@bankauctions.in /
info@bankauctions.in
For further details on terms and conditions please visit https:/bankauctions.in &
https://protium.co.in/ to take part in e-auction.

THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6)/ Rule 9 (1) OF
SECURITY INTEREST (ENFORCEMENT) RULES, 2002
Sd/-, For Protium Finance Limited
Authorised Officer

9 | Earnest Money

Date: 14.05.2026
Place: Agra, UTTAR PRADESH.

Karol Bagh, New Dethi-110003, A2 Gimited

Corp oM.: T16-717, th Floor, Tower 8, Workd Trade Tower, Secior b—

16, Noida 201301, UttarPradash, Ph.: #31 120 4290650/52/53/54/55; Email: infodcsfnance. i,
Legal@csifnance. in. Web.: www.csifinance.in GIN: L74899DL1992PLC0S 1462

SYMBOLIC POSSESSION NOTIGE FOR IMMOVEABLE PROPERTY
[(Appendix IV) Rule 8(1)]

Whareas The undersigned being the authorized officer of the CSL FINANCE LTD,
{hereinafter referred as Company) under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interast Act, 2002 and in exercise of
powers conferred under section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice to the Borrower/Go-
Borrower/Guarantor mentioned herein below to repay the amount mentionad in the
notice within &0 days from the date of racaipt of the said notice.

The Borrower/Co-Borrower/Guarantors having failed to repay the demanded
amount, accordingly notice is hereby given o the Borrower/Co-Bormowar/
Guarantors and the pablic in general that the undersigned on behalf of company
has faken symbolic possession of the property describad hergin balow in exercise
of powers conferred on him under sechion 13{4) of the said act read with rule 8{1)
ofthe said rules.

The Borrower(s)/Co-Barrower{s)y/Guarantor{s) In particular and the public In
general is heraby caulioned not to deal with the below mentioned property and any
dealings with the said property will be subject 1o the first charge of the Company for
the amount-as mentienad herein below with future interest thereon

Reg. ofi.: 410-412, 1812, 4th Floar, W.E.A, Arya Sama| Hnaﬂ.{ ~ 5| Finance

Name of Borrower/Co-Borrawer/ Demand Notice dated E“::::ﬂ
Guarantor / Loan No. and Amount {in As.) H’;ﬁmm
LAN;: SMEHWOD10002278 06.03. 2026
Borrower: Aakash Kashyap, Rs.11,81,024/-
Co-Borrower: Dolly, (Rupees Eleven Lag Eighty-
Co-Borrower/Security Provider: One Thousand Twenty-Four |13.05.2006

Jitender Kumar

Address Al: 5/0 Jeetendra Kashyap.
Village Pherupur, Po Dhanpura,
Haridwar, Utfarakhand 243404

Description of Secured Assel (Immovable Property) A Property Residential
Housa, Having Total Area 1305.74 50, F. .2, 121.35 Sq. Mt Having Thres Rooms
One Kitchen, Lobby, Having Total Covered Area 950.91 Sq, F. i.e. BB.37 5q. Mi
Bearing its Abadi Khasra No 289 Situated at Vill, Pherpur, Ramkhera, Pargana
Jwilapur, Tehsil & Distt. Haridwar, Uttarakhand.

Boundaries and Dimensions of the Properly are as Under: - As Per Title
Documents: North -Passage & F. Wide & House of Yeeru, South - Nali, East -
House of Kahyan Singh & Shri Amit & Ajeet, West - Housa of Manaj.

As Per Actualftechnical Valuation Report: North - 6 Ft. Wide Road & House of
Kalyan, South - House of Vinod, East - House of Balgera, West - House of Chhotelal,

Date : 13.05.2026 Sd/- Authorized Officer,
Place : Haridwar (Uttarakhand) CSL Finance Lid.

(nly) as on 0&/03/2026 plus
future interest, panal interest,
costs and chargas

<=5 |NDIAN TONERS & DEVELOPERS LIMITED

(CIN L47613UP1990PLC015721)
Registered Office: 10.5 KM Mile Stone, Rampur - Bareilly Road,
Rampur, Uttar Pradesh, 244901
Ph: +011-45017000, Fax: +011-45017043
Website: www.indiantoners.com, E-mail: investors@indiantoners.com
NOTICE
NOTICE is hereby given that pursuant to the provisions of Section 108 and 110 of the
Companies Act, 2013 (Act) and Rule 20 and 22 of the Companies (Management and
Administration) Rules, 2014 read with the General Circulars Nos. 14/2020 dated April 08,
2020, 03/2022 dated May 05, 2022 and 11/2022 dated December 28, 2022 respectively
and subsequent circulars issued in this regard, the latest being 03/2025 dated September
22, 2025 issued by the Ministry of Corporate Affairs (hereinafter collectively referred to as
“MCA Circulars”), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 as amended (“SEBI Listing
Regulations”), Secretarial Standard on General Meetings (“SS-2”) issued by the Institute
of Company Secretaries of India and subject to other applicable laws, rules and regulations
(including any statutory modification(s) or re-enactments) thereof for the time being in force
and as amended from time to time), the Company has sent the Postal Ballot Notice dated
May 11, 2026 along with explanatory statement through electronic mode and by post on
Wednesday, May 13, 2026 to those Members whose names appear in the Register of
Members/List of Beneficial Owners and whose e-mail IDs are registered with the
Company/ Depositories as on the cut-off date i.e. May 8, 2026 for seeking approval of the
Members of the Company by Postal Ballot through electronic means and Postal Ballot
Form on the item of special businesses as set out in the Postal Ballot Notice.
The Company has availed the services of NSDL, for facilitating remote e-voting to enable
the Members to cast their votes electronically. The detailed procedure for remote e-voting is
given in the Postal Ballot Notice. The remote e-voting period will commence on Thursday,
14" May, 2026, from 09:00 a.m. (IST) and will end on Friday, 12" June, 2026, at 5:00 p.m.
(IST). The remote e-voting module shall thereafter be disabled. Once the vote on resolution
is cast by the Member, the Member shall not be allowed to change it subsequently.
Resolution passed by the Members through this Postal Ballot (through remote e-voting)
shall be deemed to have been passed as if it has been passed at a General Meeting of the
Members. The resolution, if approved by the requisite majority of Members by means of
Postal Ballot, shall be deemed to have been passed on the last date of remote e-voting. i.e.
on Friday, 12" June, 2026.
The Members, whose names appear in the Register of Members/ List of Beneficial
Owners as on May 8, 2026, being the cut-off date, are entitled to vote on the Resolutions
set forth in the Postal Ballot Notice through remote e-voting only. The voting rights of
Members shall be in proportion to their share in the paid-up equity share capital of the
Company as on the said cut-off date. Hard copy of the Postal Ballot Notice along with the
Postal Ballot Form and pre-paid business reply envelope are not sent to the Members for
this Postal Ballot and Members are required to communicate their assent or dissent only
through the remote e-voting system. This Postal Ballot is accordingly being initiated in
compliance with the MCA Circulars.
The Postal Ballot Notice is also available on the Company's website i.e.
www.indiantoners.com and also on the website of stock exchange i.e. www.bseindia.com
and on the website of NSDL at www.evoting.nsdl.com. A person who is not a member as on
the cut-off date should treat this Postal Ballot Notice for information purposes only.
The Board of Directors of the Company has appointed M/s V Hari & Co., Company
Secretaries (Membership No.: 3552 & CP No. 8244) to act as the Scrutinizer for conducting
the e-voting process in afair and transparent manner.
The results of the Postal Ballot will be declared within two working days from the conclusion
of the Postal Ballot and will be displayed along with the Scrutinizer's Report at the
Registered Office of the Company after communication to the Stock Exchange viz. BSE
Limited (www.bseindia.com), where equity shares of the Company are listed, in accordance
with the SEBI Listing Regulations and additionally be uploaded on the Company's website
www.indiantoners.com, and on the website of NSDL at www.evoting.nsdl.com. The
Scrutinizer's decision on the validity of the Postal Ballot shall be final.
For any queries with respect to remote e-voting, the Members may contact Mr. Vishesh
Chaturvedi, Company Secretary, or send an email to vchaturvedi@indiantoners.com or
call at 011-45017000. Further in case of any other query and / or grievance with respect to
Postal Ballot, Shareholders are requested to contact the Company at
www.indiantoners.com.
By order of the Board
For Indian Toners & Developers Limited
Sd/-
Vishesh Chaturvedi

Date: May 13,2026 Company Secretary & Compliance Officer

Deate: 14,05 2026 IBEIFA-O0 1 IP-P-02E50(2023- 2024114382, |
Place: Maw Delhi AFA valid upto 30.08.2026 | |Place: New Delhi Membership No.A23718
epaper.ﬁnan{:iaiexpress.cun'. . New Delhi .' .




